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D.

Venkatesh Cew ‘ Applicant
and
The Post-master General,

Kurnool Region, Kurnool.

The Superintendent of Post Offices,
Tirupati Dvn., Tirupati. ‘

The Sub-Divisional Inspector {Postal),
Piler Sub-Division, Piler.

8ri V.Govindarajulu,
Kavetigaripalll village, & BO
a/w Manglampet so,

Chittoor Dist.

COUNSEL: FCR THE APPLICANT Mr. Y.Appala Raju

COUNSEL FOR THE RISPONDENTS: Mr. N.R. Devaraj
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HON'BILE 5HARI JUSTICE M.G. CHAUDHARI, VICE CHAIRMAN
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'  JUDGEMENT

( ,As per Hon'ble Sri H.Rajendra Prasad, Member (A) )

The applicant was a candidate for the post of EDBPM,
Kavetigaripalle B.0. in Tirupati Postal Diyision for a
vacancy which arose in October, 19%94. The applicant was,
however, provisionally appointed from 18-16-94 and was

continuing in the post till 5«12+95 when tﬁis application

filed.

2 The vacancy was notified to be filled up on a
regular basis in August, 1995, Nine candidates applied
for the post. Respondent 4 (Sri V.Govindarajulu) was

selected for appointment as EDBPM.

3. According to the applicant the said respondentf
did not possess immoveable property in his‘name. nor a house
of his own, iﬁ the village; alsc, he is oniy a Matriculate.
2s against this, the applicant helongs to the village,
possess own property, and also has a higher educational
qualification than the said respondént. It is additionally
mentioned that two members of the fémily of the selected

candidate (R-4) are already employed in the Railways.

4. Based on the above grounds, the selection of
4 :
S%i Govindarajulu is asssailed in this O.A. and it is prayed

that the same be set aside.

5% The respondents in their counter-affidavit
sﬁbmit that the vacancy was initiaily notified to the
Employment Exchange in November, 1994. Since, however,
nL candidate was sponsored by the Eﬁploymént Exchange

for the said post, an open notification was is:ued in
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August, 1995, as per the prescribed procedure. From

the information contoined in the +tabulation sheet of the
candidates it is noticed that Respondent No.4,(Govinda-

rajulu) secured the highest marks in;Matriculation Exam-
among all applicants

iration (280/600)/whereas the present petitioner

secured only 267/600. The relevant papers concerning

the property said to be owned by SrilGovindarajulu was

alse produced by the learned Senior Standing Counsel
at the time of the hearing. The petitioner's allega-

tion that Govindarajulu did not possess any property
on the dale of his selection

in his own name is found to be incorrect on a perusal

of the said document. As regards the higher qualification

possessed by the applicant, the same is not considered

relevant for the purpose of selectjion since the sole
' permiasible criterion is the number of marks obtained

by the candidates at Matriculation. Iikewise, the

|
fact that two brothers of the said respondent are
already employed in the Railways is also not relevant
since no rude prohibits the selection 6f‘an eligible

candidate under these circumstances.

6. It was urged by Sri v. Appala Raju, learned

counsel for the applicant, that the experience gained
by the applicant in the capacity of provisional BPM
of the EDBO should have been taken into consideration.
He also drew attention to certain instréctions said to
thave been issued by the Department in the matter of
!

Jaccording preference to casual mazdoor for filling up

certain Group C/D appointments in the Department.
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sald instructions were, however, entirely different

and unconnected to the context and fac#s of the present
case. The selection of EDBPM islgoverﬁed by an entirely
different set of rules and no executive instructions
issued for a different situation or purpose can possibly
be imported into in the matter of appointment of EDBPMS.
As regards the question of affording c#edit and welightage
to the past experience of a candidate, it was submitted by
the learned Sr.3tanding Counsel that the same is not

envisaged by rules governing the selection of EDAs.

7. On a perusal of the record and after taking into
consideration the submissions made by the learned counsels,
we are satisfied that no irregularity Qas‘committed in

the matter of selection of EDEPM, Kave?igaripalle B.O.

under Mangalampet SPO.

8. The Q.A. is thnerefore disallowed and disposed of

accordingly. NoO cpsts.

. MM
(H. Rajend: rasad) ( M.G, Chaudhari )
Member \(A Vice Chairman
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Dated Q-GH\‘MWLI/K,QG ‘ ﬂ"ﬂ{é—:

oot

kmv

s BH



1.
2e
.
4.

5.
6.
7.

The Postmaster §eneral,
Kurnool Region, Kurnool.

The Superintendent of Post Offices
Tirupatd Division, Tirupath. -

The Sub Divisional Inspector (Posta,l)
piler Sub pivaésion, Pllek,

-

One copy to Mr.Y.Appala RaJu, Advor‘ate, plot No.132
Indraprashta Town Ship, Phase-I Vinaynagar, Saidabad, Hyd.

One copy to Mr.N.R.Devraj, Sr.CGSC,.CAT.Hyd.
one copy to Library, CAT.Hyd. :
One spare coOpy.
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TYPED BY

COMPAKED BY

IN THE CENTRAL ADMINISTRATIVE
HYLEKABAL BENCH AT HYLERABAD

CHECKEEL BY

APPROVED BY

THE HON'BLE MR +JUSTICE {

.Thh HON'*BLE MR

Dated: Q- % ~-1996

s R l
. ORBERZJUTGMENT

VICE CHAIRMAN

M A %\ \\am(doﬂ
H-&MEA.EA,EM MLA)

TLRIBUNAL

MG (_/{,Lm,uo(km,;

M.A/R.A./C.A.NO,

_ | in -
0.A.No. H«\O\L\QS
T.A.No,

Admitted and Interlm dlrectlons

issued.

Allow d

(w.p No.

Disposed ~f with directions

Dismisped.

———

Dismisyed as withdrawn.
Dismisped for default.

Order d/Rejected.

' No order as to costs.

‘ ®e a'ma'r‘m sfaw
¥ Central ‘Administrative Tribunal
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